INVITATION FOR EXPRESSION OF INTEREST FOR
THE OOTY MILLS PRIVATE LIMITED OPERATING IN TEXTILE INDUSTRY AT COIMBATORE.
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the Corporate Debtor along with
PAN/CIN/LLP No.

THEOOQTY MILLS PRIVATE LIMITED
CIN: U17115TZ1989PTC002509

2. | Address of the registered office

Registered Office: Mill Premises, No 500,
Chinnamathamapalyam, Bilichi Post, Coimbatore,
TamilNadu, India-641019

3. | URLof website

N.A.

4. | Details of place where majority of fixed assets
arelocated

Mill Premises, No 500, Chinnamathamapalyam,
Bilichi Post, Coimbatore, Tamil Nadu, India-641019
having area of approx.3.04 acres

5. | Installed capacity of main products/ services

Nil

6. | Quantity and value of main products /services
soldinlastfinancial year

The company was in the business of manufacturing
textile products.

7. | Number of employees/ workmen

Nil

8. | Further details including last available financial
statements (with schedules) of two years, lists
of creditors are available at URL:

The required details can be obtained by sending an
Email at cirp.ootymills@gmail.com after submitting
the confidentiality undertaking.

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at

Eligibility for resolution applicants under section
25(2)(h) of the Code and can be obtained by

URL:

10.| Lastdate for receipt of expression of interest
11.| Date of issue of provisional list of prospective
resolution applicants

.| Last date for submission of objections to
provisional list

.| Date of issue of final list of prospective
resolution applicants

.| Date of issue of Information Memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

.| Last date of submission of resolution plans

.| Process email id to submit Expression of
Interest

Details of the corporate debtor’s registration
status as MSME.

Note: Interested parties may write to the Resolution Professional at cirp.ootymills@gmail.com to obtain
the detailed “Invitation for Expression of Interest” document containing the eligibility criteria, formats for
submission of EOI, Confidentiality Undertaking and other process documents. EOIs received after the
last date and time specified above, or EOls not in the prescribed formats or from persons not meeting the
eligibility criteria under Section 25(2)(h) read with Section 29A of the Code and regulation 36A(3) of the
CIRP Regulations, shall be liable to be rejected. The Resolution Professional reserves the right to extend
any of the aforesaid dates / timelines with the approval of the Committee of Creditors

sending an Email at: cirp.ootymills@gmail.com
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Sd/- Dipti Narayan Mundra

Deemed Resolution Professional of The Ooty Mills Private Limited
IP Reg. No: IBBI/IPA-001/IP-P-02845/2023-2024/1436

AFA validity up to: 31-12-2026

Reg. Add: DBS House, 31, Floor-G-2, Plot-31 Marzban Road, Bombay
Gymkhana, Fort, Mumbai City, Maharashtra, 400001
Email Id: ip.dipti@gmail.com | cirp.ootymills@gmail.com

Date: 10-06-2026
Place: Mumbai, Maharashtra
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Breakthrough in I'BIIIIGIII!I Al energy consumption

Smentlsts have created
a new type of
nanoelectronic device that
could significantly reduce
how much energy artificial
intelligence systems
consume. The innovation
works by copying how
the human brain processes

processing, it combines
both in one place, similar
to how the brain works.
This method could cut
energy use by as much as
70% while also allowing
systems to learn and
adapt more naturally.
"Energy consumption is

film that switches states
through a more controlled
mechanism. By adding
strontium and titanium and
using a two-step growth
process, they created
small electronic gates,
known as ’p-n junctions’,
at the interfaces between

spike-timing dependent
plasticity: the process
that allows neurons to
strengthen or weaken
their connections based
on timing.

"These are the properties
you need if you want
hardware that can learn
and adapt, rather than just

fabrication typically
allows.
"This 1is currently

the main challenge in
our device fabrication
process,” said Bakhit.
"But we’re now working
on ways to bring the
temperature down to

processes."
If this issue can be
resolved, the technology
could be integrated
into practical chip-scale
systems. "If we can
reduce the temperature
and put these devices
onto a chip, it would be

. . . M 3 3 "
information, offering a one of the key challenges layers. ] . store bits," said Bakhit. mflke 1t more Compatlble a major step forward,
more efficient alternative in current Al hardware," Instead of relying on based mem.rlstors. They remained stable through Desp1te the promising with standard industr y he said.
to today’s power- said lead author Dr. filaments forming and can also achieve hundreds tens of thousands of results, there are still
hungry AI hardware.The Babak Bakhit, from breaking, the device of stable conductance switching cycles and obstacles to overcome.| |Fg (T10) JoR -7\ | @ | Registered Office: HDFC Bank House,

. > . . 1 1 hich i tial tained thei d Th t facturi | I Senapati Bapat Marg, Lower Parel (West),
research team, led by the Cambridge’s Department changes its resistance levels, which 1s essential retaned thewr programme e current manufacturing . . .
: . A > . N 5s s : We understand your world | Mumbai - 400 013 and having one of its office as
University of Cambridge, of Materials Science and by adjusting the energy for analogue ’in-memory’ states for about a day. process requires i .
s, " . . . Retail Portfolio Management at HDFC Bank Ltd, 1st Floor, I-Think Techno Campus,
developed a modified Metallurgy. "To address barrier at these interfaces. computing. They gilso .demonstra.ted temperatures of around Kanjurmarg (East),Mumbai — 400042.
version of hafnium that, you need devices This allows for smoother =~ In laboratory key biological learning 700C - higher than what SALE INTIMATION AND NOTICE FOR SALE OF
oxide that functions as with extremely low and more reliable experiments, the devices behaviors, including standard semiconductor SECURITIES PLEDGED TO HDFC BANK LTD.
a hi ghly stable, low- currents, excellent stability, switching. The bglow mentioned Borrgwers of HDFC Bank Ltd. (the “Blgnk") are hergpy ngtiﬁed
energy ‘memristor’ - a 0utstanding uniformity Bakhit, who is SMFG India Home Finance Co. Ltd. regarding the sale of secunt@s pledgefilto the Bank, for availing credit facilities in the
t desioned t itchi 1 1 ffiliated with SMFG .|| corporate ot.: 503,504, 5 Foor, &-Bock, Insipre BKG, BKG Mein Roed, Bandra Kurla Camplx, Bandra (£), Mumbi-dooosi | | | ature of Loans/OveraraftAgainst Securies.
component cesigned 1o-across swilching cycies —a’so atliitatec wi Grihashakti | | gegq. oft. : Gommerzone IT Pk, Tower B, 1t Floor, No. 111, Mount Poonamaliee Road, Porur, Chennai~ 600116, TN | || DUe to persistent default by the Borrowers inmaking repayment ofthe outstanding dues as
replicate how neurons and devices, and the Cambridge’s Department NaviAsta. NovaVishwas o ' ’ L S ' per agreed loans / facilities terms, the below loan / facilities accounts are in delinquent
connect and communicate ablhty to switch between of Engineering, explained SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES status or classified as NPA (Non-Performing Asset). The Bank has issued multiple notices /
1 1 1t " 1 1 E-AUCTION SALE NOTICE OF 15 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND loan recall notice to these Borrowers, including the final sale notice on the below-
mn the. brain. M.O dern many distinct states.’ tha? th}s des;gn SOlV¢S a RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH mentioned date whereby, Bank had invoked the pledge and provided 7 days’ time to the
Y, pledg p Y
Al relies on traditional Most existing major issue in memristor PROVISION TO RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002. Borrower to repay the entire outstanding dues in the below accounts, failing which, Bank
computer chips that memristors operate b development. "Filament: Notice is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below listed immovable repay g cues in - » fafing which,
p p . . p oy op . ary properties (“Secured Assets”) mortgaged / charged to the Secured Creditor, the Possession of which has been taken by the Authorised would be atliberty to sell the pledged securities withoutissuing further notice in this regard.
constantly move data forming tiny conductive devices suffer from | |officerof SMFG India Home Finance Co.Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will be sold on “As is where | | [ The Borrowers have neglected and failed to make due repayments, therefore, Bank in
o : : Ar " : is”, “As is what is” and “Whatever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein exercise of its rights under the loan agreement as a pledgee has decided to sell / dispose
betweep mem'ory an.d fll?ments ln.SIde metal EandOm behav1or, he S_ald' below and further interest and other expenses thereon till date of realization, due to SMHFC Secured Creditor from the Borrower(s) and offthe Securitieg onorafter17" June92026forrecovgringgthe dues owed by the Borroalers
processing units. This oxide materials. These "But because our devices | |Guarantor(s) mentioned herein below. lo the Bank. The Borrowers are hereby noffied fo treat this as a notce of sale in
baCk-and-fOFth transfer fllaments tend to behave switch at the 1nterfape, .| Nameofthe . ] Reserve Price :| Date& | Date of compliance of section 176 of the Indian Contract Act, 1872. The Borrowers are, also,
requires large amounts unpredictably and often they show outstanding No ;g Datorie) Description of the Properties Eamest Money [ Time of 1 bEMD_ notified that, if at any time, the value of the pledged securities falls further due to volatility in
of electricity, and demand require high voltages, uniformity from cycle to ot s — Epmm—y Dietion m Deposit : MCHON, | 2UDMISSION the stock market to create further deficiency in the margin requirement then Bank shall at
continues to rise as AI which limits their cycle and from device to C?)rimzra%re Ngerh % gr?strati gngDif;rl;{I Perilsanr'::iézker?rgls:grz Rs |t§d|scret|on sellthe pledged secuntywnlhml one (1) calendar day, without any further not|‘c§ in
. . . . " e gistr trict, Ferly: paay: 14,50,000/- this regard. The Borrower(s) shall remain liable to the Bank for repayment of any remaining
becomes more widely practicality for large-scale device. Sub-Registration  District, _Coimbatore  North  Taluk, outstanding amount, postadjustment of the proceeds from sale of pledged securities
d industries computin Tests showed that the Kurudampalayam Village. In Survey Field No. (S.F.No.) 364, ! A
used across 1 . puting. ) ! an extent of Punjai (Dry Land) Acres 4.45—out of this, in the st] LoanA i Outstanding | Date of
Neuromorphic The Cambridge new devices operate at North-Wester corer, an extent of Punjai Acres 3.36 1/2. In ol Numbar Borrower's Name Amountas on| - Sale
: : : : S.F.No. 365/3, an extent of Punjai Acres 2.04—out of this, the . une Notice
computing offers a researchers took a different ~switching currents roughly exact Easter half being Punjai Acres 1.02. Totalling an extent 0000 TV VASANTRA KUNAR 3,906 85 106.06.2076
different approach. Instead route. They engineered a million times lower than of Punjai Acres 4.38 1/2. As per the sub-division for the lands of > OOOOOOO00E3l S LaTHA 5097 66 106.06 2026
of separating memory and a hafnium-based thin some conventional oxide- the above extont: S.F.No. 365/3B1: Punjai Acres .33 1/4 (Palta ik Batia
No. 1640), S.F.No. 365/3B2: Punjal Acres 0.19 3/4 (Patta No. 3 [XOOXKXXXXXX0017| A B INBANATHAN 4.331.05 |06-06-2026)
598), S.F.No. 365/3B3: Punjai Acres 0.19 3/4 (Patta No. 1159), ik
- S.F.No. 365/3B4: Punjai Acres 0.31 (Patta No. 2393), Totalling 4 | XXXXXXXXXX0439|V RANGANATHAN 135.93 |06-06-2026
an extent of Punjai Acres 1.03 3/4 of land, and further: S.F.No. e
364/1A: Punjai Acres 0.75 1/4 (Patta No. 1159), S.F.No. 364/1B: 5 | XXXXXXXXXX0767 EEQEXVEANFDRA PUKRAJ 4,91,120.59 |06-06-2026
Punjai Acres 0.12 1/4 (Patta No. 2393), S.F.No. 364/1C: Punjai
;(APcr?ts %27 1((‘;Pi(t)t)a g?: '115%)621FEN?) 3(_54_/kD: Pul;ljgieﬁc;f? PO39 6 [ XXXXXXXXXX7410{K VELUSAMY 2,58,610.49 |06-06-2026
atia No. , O.F.NO. - Punjal Acres 1. atta
No. 598), Totalling an extent of Punjai Acres 3.41 3/4 of lands. As 7| XXXXXXXXXX5829|S SRIHARAN 26,132.34 |06-06-2026
revea s ma s 0 rm “ a per Excrlla(r;_ge [;ee(_*:_ol{ﬂ of ‘gezg"?' ey 022:7112 Af]f_eﬁ 445 8 [XXXXXXXXXX9704|REVATHI MATHU 2,121.20 |06-06-2026
, excluding Punjal Acres 0. In S.F.No. which was
settled/given to Mrs. Shanthi as per Exchange Deed Document 9 | XXXXXXXXXX5296| R VIGNESH 10,051.01 106-06-2026
le oft t les. Navlakh d interactions to achieve th N, o OB/200%: and indluding Punjai Acres 0.18 acquired in 10 [ XX0OXOXXXX6380| P KANCHANA SURESH 3,024.18 |06-06-2026
cople often Spo examples. avlakha an mteractions to acnieve the -F.NO. as per the same Exchange Deed Document No.
f p-l- h pe f p d d Vi  solution.” 9788/2009, arriving at a combined extent of Punjai Acres 4.35 11 [XXXXXXXXXX6497| D BRINDHA 2,145.00 |06-06-2026
amifiar shapes 1n o'rrr}er gra uate student same QrOHOl SO .utlo'n. 1/2. In 8.F.No. 365/3, out of the extent of Punjai Acres 1.02, the 12 | XXXXXXXXXX4191 [P PORKALAI 9,810.60 {08-06-2026
random places. Maybe Cici Zheng recently The discovery highlights exact Southern half is Punjai Acres 0.51. As per the sub-division
h looked at the identified ti how livi . S.F.No. 365/3A, out of Punjai Acres 1.00, the exact Southern 13 | XXXXXXXXXX0376|V GANESH 2,75,950.43 |08-06-2026
you have looked a € 1denulied a rare exception OW living organisms can half being Punjai Acres 0.50 (Patta No. 990). Layout Details: 14 [ XXXXXXXXXX4416| CHAKRAPANI M 4,78 417.76 |06-06-2026)
clouds and imagined a in Pilea peperomioides, create highly organised The grand total of all the aforementioned survey land extents o
sailboat, a seahorse, or better known as the systems without conscious Is Punjai Acres 4.85 1/2. This consolidated land was developed 15 POOOOKX2872) | HEMAMALIN 341591 106-06-2026
even )’lour great aunt Chinese money plant. The p}llanning or measurement Wﬁ(’éﬁ?iﬁ’e(")‘iu?'? he 2?&1"33%2"3&3 e s\guEdT 'I:gy\{)E{- fe 16 JXXXXXKXXXXT902/C LALITHA 4,52,921.30 106-06-2026
Rosemary staring back Chinese money plant is a "We think of these schedule of boundaries (four boundaries) and measurements 17 [XIXXXHXXXXE732] SRINIVASAN N 7:416.5 06-06-202
: : : . . : : or Site No. 21 are as follows. . 18 [ XXXXXXXXXX0198 P SABARINATH 4,01,773.43 |08-06-2026
at you. Scientists call perennial species native algorithms in nature as Boundaries and Measurements of the Entire Site No. 21: North 19 TOOOOOO0KK04E3 T MARISELVAM 519 245,23 108062006
this tendency to find to China’s Yunnan and an explanation for how by: Site No. 20, South by: Survey Field (S.F.) No. 358, East by: bl Lo
. . . . . R . 23 feet wide North-South Road, West by: Site No. 10. In the 20 [ XXXXXXXXXX7912| MANJU R 4.48 452.42 08-06-2026]
meaningful patterns in Sichuan provinces. It is organisms will behave midst of this, the measurements are: East-West on the Northern Rk
randomness "apophenia_" also a popular housep]ant and as a way to tl"y to L side: 46'0” feet, East-West on .the,S"outhern side: 45°0” feet, 21 | XXXXXXXXXX9374| SUJATA PARANKUSH 2,144.00 {06-06-2026|
. . . " an No. North-South on the Eastern side: 319" feet, North-South on the 22 [XXXXXXXXXX1141 |K NILESH 4.40.279.73 |04-06-2026)
But in some cases, those often given as a gift. Its make sense of the world, 603239211551037 | Western side: 41'3" feet 29.06.2026 i
patterns are very real. circular leaves contain Navlakha says. "This 1. | 1-Manojkumar V| Totalling an extent of 1643 sq.ft. of vacant land, Property at11.00 | 5o 0e 5005 23 | XXXXXXXXXX8440 NARPAT KANKARIA 28,851.18 |06-06-2026)
. . . s 2. Madhan Conveyed (Northern Portion): Out of this total extent, excluding AM to 24 | XXOKXXXXXX7928| P SELVAKUMAR 54 837.48 |08-06-2026
Cold Spring Harbour noticeable pores called example is a nice merger Kumar V the Southern portion measuring 1069 sc.ft. which was already | Rs. 1,45,000/- | 01.00 PM il
Laboratory Associate hydathodes, which are of classical geometry, 3.SelviV sold by me, the remaining Northern portion of St No. 21, 25 | XXXXXXXXXX5472| JAYA LAKSHMI 20,818.93 06-06-2026
Professor Saket Navlakha surrounded by looping modern plant biology, and along with the ROl building Pt tharson ond the 26 [ XXXXXXXXXX5647|M RENGARAJAN 7,327.51 |06-06-2026
studies the hidden vein networks that move computer science." ;ﬁi_cant Ia_r;_d.Th;_schedule ?fl?oun_daries and measurements for 27 [ XXXXXXXXXX7705| ANNAPURNA MUDIGONDA 4,92,014.85 [06-06-2026)
structures that appear water and nutrients Prusinkiewicz says North by: The Southern portion of Ste No. 21 sold by me fo M. 28 | XXXXXXXXXX7470| D MILAAPCHAND KHATOD 3,35,233.90 |08-06-2026
throughout nature.One of through the leaf. After the findings may finally {, Sethishkumar and Mrs. M. Myt South by: S.F. No. 358, 29 | XXXXXXXXXX1992|D SANTHOSH KUMAR 1,009.00 |06-06-2026
: : ast Dy: eel wide North-Sou 0ad, Vest by: site No. 10,
the best known examp_les carefully mapplng the angwer .a. long'Standlng In the midst of this, the measurements are: East-West on the 30 | XXXXXXXXXX7752] VALARMATHI D 588233 106-06-2025
of organized patterning pores and veins, Navlakha scientific mystery fNormﬁm ?]idse: 4ﬁo"feﬁt, East-West:n tgg gofuther;:ll sid;:s45'o|'1' 31 [XXXXXXXXXX7766| GOMATHI RANI G 9,47,816.49 |06-06-2026
: : : : : : eet, North-South on the Eastern side: 08’0 feet, North-Sout
is the Voronoi diagram, and Zheng found that the invol ving ’leaf vein on the Western side: 17°6" foet. Totalling an extent of 574 sq.t. 32 | XXXXXXXXXX8260| MANIMEKALAI NAGENDIRAN | 7,54,010.19 |06-06-2026
a geometric system leaf structure naturally formation. "It’s remarkable (53.325 sq.meters) or 1 Cent and 138 1/2 sq.ft. of vacant land. 33 | XXXXXXXXXX6177| GANESH KANNUSAMY 8,825.01 |06-06-2026
- : o o Building and Appurtenances: Included within the said vacant
that divides space into forms a Voronoi pattern. ~how mathematical yet land is a North-facing Ground Floor R G.C. bulding construoted 34 | XXXXXXXXXX9857 | AJAY WEDPAL PATHAK 6,61,885.26 |06-06-2026
separate regions around To better understand another aspect of plant to an extent of 472 sq.ft,, and a First Floor R.C.C. building 35 [ XXXXXXXXXX9270 | AKILAN J 79,129.57 |06-06-2026
1 1 1 constructed to an extent of 350 sq.ft. Included are absolute
central points. A simple how the pattern develops, form and Pattern_lng turns fights over the ompound walls consiructed on the Northern 36 [ XXXXXXXXXX4533|ROHINI AJAY PATHAK 5,11,288.74 |06-06-2026
example would be school the researchers partnered out to be," Prusinkiewicz and Eastern sides, along with 1 Iron Gate. This also includes 37 | XXXXXXXXXX3300{N MANOJ PRABHAKARAN 3,64,327.88 |06-06-2026)

1 1 1 1 1 " the doors, door frames, structural fixtures, bathroom, latrine,
dlStr%CtS. EaCh district Wi t.h . P I' zemy S ! a’w adds.. For decade.s’ the electrical fittings belonging to the said house, Electricity Service 38 [ XXXXXXXXXX3951|S R SURESH 8,23,922.89 |08-06-2026
(l" eglOIl) 1S arr anged PI'USIIIleWlCZ, a scientist question of how reticulate gonnection along \githhits deposirt] amoulng andh property tax 39 [XXXXXXXXXX6929|P PADMANABHAN 81,216.60 |08-06-2026

1 1 1 1 1 eposit amounts. Furthermore, this includes the customary
so students are always internationally recognized veins form has remained b 6f oy 0uosa, hanamonalion, &1 somon Hebts ooey 40 |XO0000OKKX3753| S NALINA 2,097.56 |06-06-2026
closeslt to the schdool 1{or hls'worlfron pﬁant \ilem ;)lpen, arlld _’lf)llnally we tllleregnulatrpart]hwayian(tila)llthe roadsla(iidfouttirll'lthe%aid layout 41 [ XO0000XXX3045] S KRISHNAN 2,51,495.84 |06-06-2026
. roperty tax has not yet been assessed for the saia property.
(;entra | poinD) gsg_gne to _grma.tg_ond (l)lget ler, t 63{ ave Cahp ausible answer The saud property is situated 1 he layout named ~VETHI 42 [ XXXXXXXXXX1641| LALITHA SRIRAMULU 11,780.57 [06-06-2026
L em. l}’OI‘OHOI 12(11grafms 1 1 entlhle ! the nl;altu}f‘a 1111 - inese money VELAVA NAGAR”. The Electricity Service Connection Number 43 | XXOXXXXXXXX7608|P GEETHA 1,791.60 |06-06-2026
ave been use or algorithm" responsible for ants’ Voronoi patterns. for the property is SC.No. 03-134-007-2637. Regarding the
turi . iet f g ti the 1 p . . pN 1 d Zh P h regularization of the aforementioned unapproved Site No. 44 | XXXXXXXXXX6876|J VAISALI 1,25,640.60 |06-06-2026
cenlpr1<:§ mn-a V?‘ne%' or crea Hcllg the ooping veg:s £ E;V akhat ag. e?g thope 21, upon payment of the requisito development chrgos 45 [ X00000XXXX 1246 SHARMILA A 92,849.00 |06-06-2026
a 1cations rangin rom aroun € pores 1n € uture Sstudaies o ese and regularization tees, the said unapproved Site No.

Iip o tg gt . p " 0 | Was roquiarized and_ spproved vide. FoNo. 1220/2019/A1 46 | X0UO00XXXX2221 | VENKATARAMANA P 4,39,088.15 |08-06-2026
€1 y p ?;nmng 0 networ ez'lvves. patterns will réveal more dated 18.10.2021, issued by the President, Kurudampalayam 47 [ XXXXXXXXXX6307|INDRA ELANGOVAN 2,140.00 {06-06-2026
design,” Navlakha says. Just as humans have about how plants solve Panchayat, Periyanaickenpalayam Block. The building 18 1 O0000KKE2 12 KANNAN G 396.866.72 06.06-2026

Patterns resembling to solve problems to complicated biological constructed on the said site has been approved vide Building Sl
Vi O di " th hall Th Approval Plan No. 258/2023/2024 dated 29.09.2023, issued by 49 | XXXXXXXXXX4385| MAHESWARI S 1.06.792.05 [06-06-2026
oronoi1 lagrams can survive € Same 0es cha enges. € the President, Kurudampalayam Panchayat. As per the present —
&l ’ ame. g : g y sub-civision the said property is stuates n S.F No. 364/1D2A 50 | XXXXXXXXXX0328|D CHINNADURAI 90,533.18 [08-06-2026
often be seen in nature, for other organisms," says believe the work could d . 1 S NO- SO

. . : o (Patta No. 4784). The said property falls within the jurisdiction of 51 [ XXXXXXXXXX1868| SUCHITRA PRASHANT DUSANE|  1,123.96 [06-06-2026,
including the markings Zheng, now a postdoc at eventually help scientists Kurudampalayam Village Panchayat, Coimbatore North Taluk. 52 TXo0000000000901S. KAVITHA 7552 963,00 108062025

on giraffes. However, the Allen Institute. "But better understand the Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at the it —
these natural versions unlike humans, plants mathematical principles following link website address (https://BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The Intending Bidders 53 | XXXXXXXXXX4742| SEWA SINGH 1,04,589.00 |06-06-2026)
. . . : can also contact : Madhusudanan G, on his mobile no. +91 99404 44937, email id:Madhusudanan.G@grihashakti.com and 54 [ XXOOOXXXXX7760| KANNAN N 1.49,937.84 106-06-2026
usually do not contain cannot explicitly measure that shape evolution, [ |mr.Niloy Dey,on his Mob. 8655619157, E-mail : Niloy.Dey@grinashakti.com sa- 00800 KRS AKUTAR TR T 1240, 0
the obvious central distances! Instead, they development, and life | |piace:Coimbatore, Tamil Nadu Authorized officer,| | |2 6800/ KRISHNAKU ,442.70 | 06-06-2026
points found in textbook rely on local biological itself Date : 09.06.2026 SMFG INDIA HOME FINANCE CO. LTD. 56 | XXXXXXXXXX9271|SHEIK MOHAMMED ANAS 4,34,675.00 [08-06-2026)
57 | XXXXXXXXXX5804|DR N THANGARAJU 1,29,923.31 |06-06-2026]
= - = - a 58 [ XXXXXXXXXX6502| KARTHIKEYAN THANGAVEL 2,70,423.52 |08-06-2026
f— Home First Finance Company India Limited [T 00) | 59 [ XXXXXXXXXX7508| SAMPOORANAM V 9,24,486.20 |06-06-2026
INVITATION FOR EXPRESSION OF INTEREST FOR hame /£ t CIN: L65990MH2010PLC240703 Website: homefirstindia.com NOTICE 60 | 300000CXXX4502 | MALAVIKA JAYARAM 386.918.48 |06-06-2026

THE OOTY MILLS PRIVATE LIMITED OPERATING IN TEXTILE INDUSTRY AT COIMBATORE. S Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com ——

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India 61 | XXXXXXXXXX2047|N RAMASAMY 9,07,689.91 [08-06-2026)
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) REF: POSSESSION NOTICE UNDER SUB-RULE (1) OF RULE 8 OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002 62 [ XOOOXXXXXXX4352| P SIVAGURUNATHAN 5,00,634.81 |08-06-2026

RELEVANT PARTICULARS WHEREAS the undersigned being the Authorized Officer of HOME FIRST FINANCE COMPANY INDIA LIMITED, pursuant to demand notice issued on its A
1. |Name of the Comorate Debtor along with | THE OOTY MILLS PRIVATE LIMITED respective dates as given below, under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act No. 54 of 63 |XXXKXXXXXX8772| ARIJEET CHAUDHRY 4,60,304.75 |06-06-2026
PAN/CINILLP No. CIN: U17115TZ1989PTC002509 2002) and in exercise of powers conferred under section 13(2) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 calling upon you/Borrowers, 64 | XXXXXXXXXX2630|V S LAVANYALAKSHMI 2,021.00 06-06-2026
2. | Addressofthe registered office Eﬁ%s:{:thagzﬁcﬁ: M"l'a.l.PL‘?rF',"ses’ No 500, the under named to pay outstanding dues as within 60 days from the date of receipt of respective notices. You/Borrowers all, however, have failed to pay the 65 | XXXXXXXXXX5781|J JEFFERSON 1,058.00 06-06-2026]

palyam, Bilichi Post, Coimbatore, X . e e . . . .

Tamil Nadu, India-641019 said outstanding dues within stipulated time, hence HOME FIRST FINANCE COMPANY INDIA LIMITED are in exercise and having right as conferred under 66 | XOOOOXXXXXX5736| SUNDARAMCHETTIAR 3,411.51 |06-06-2026)

3. |URLofwebsite NA. the provision of sub section (4) of section 13 of SARFAESI ACT,2002 read with rules thereunder, taken POSSESSION of the secured assets as mentioned RANGANATHAM RAMESH

4. | Detals ofplace where majoryoffed assfs il remies, No 50, Chimaratharapalan, herein below. 67 | XXXXXXXXXX6122| SUNDARAMCHETTIAR 15,115.00 [08-06-2026

e h;ilcinlg aﬁgof‘:{,"pﬁf?miﬂes e nae Sr.| Name of Borrowers/ Description of Mortgaged Property Date of | Total Olsason | Date of RANGANATHAN MURALI

5. | Installed capacity of main products/services | Nil No| Co-Borrowers/ Demand | date of Demand| possession 68 | XXXXXXXXXX7925|RADHAMANI 1,62,756.08 [06-06-2026

6. S;g?:g;r%i::gj;olgain products /services Extte"t;onr\g::g/gvasinthebusinessofmanufaduﬁng Guarantors Notice | Notice (in INR) 69 | XXXXXXXXXX0737 | SAI SANTHOSH Y 2.12,873.73 [02-06-2026

7 Numbe:cfenloyese worken e AR, AANAN §F, No: 230/1, 20%?:" Patta h"°’2d‘_’7ﬁf“:' ;‘P‘ Nﬁ‘?’zs’ 05-04-2026| 962982 | 06-06-2026 70 | XXXXXXXXXX1832| SONIA YUVARAJ 1,34,411.99 | 1305202

8. | Further details including last available financial | The required details can be obtained by sending an segy;goug IarrL)uEran; RI agse;\LEah: Tar::'IIN d’ 6y3°s12|¥aga :‘I‘Lal'g 71 [ XXXXXXXXXX7271|M VIJAYALAKSHMI 25,498.60 |08-06-2026|

statements (with schedules) of two years, lists | Email at cirp.ootymills@gmail.com after submitting ub-Reg, Salem East Reg., »1amil Nadu, »oounde

of creditors are available at URL: the confidentiality undertaking. by, East-plot no 3,West-23 north south road,North-plot 27,South- 72 | XXXXXXXXXX2102| ANITHA RAMABHADRAN 9,00,850.82 |08-06-2026
9. | Eligibility for resolution applicants under | Eligibility for resolution applicants under section 18 feet east west road 73 | XXXXXXXXXX7416| K ARUNKUMAR 2,139.00 {06-06-2026|

ction 25(2)(h) of the Code is available at|25(2)(n) of the Code and can be obtained by

section 252)) of the Code is avaale Seéd)i(ngazEm;mﬁpé:o srils@omaioon 2. | Kannan, Padma Door No:566/1A, Old SF.No:566/1A Part, New S.F.No:906/7,Patta |05.04-2026 | 509,024 | 06-06-2026 74 | XXXXXXXXXX8027| SARAVANAKUMAR 26,118.00 (06-06-2026
10. | Last date for receipt of expression ofinterest | 25.06.2026 NP:347: Vuayapun_'am AD c‘?lo"Y: Nallur Village, Nallur SRO, RAJAMANICKAM
17| Date of issue of provisional list of prospeciive | 01.07.2026 Tiruppur Taluk,,Tiruppur,Tamil Nadu,641606,Bounded by,East- 75 | XXXXXXXXXX2371|MAMTA VENI 1,42,728.31 [06-06-2026

resolution applicants S.F.N0:906/6,West-S.F.N0:906/8,North-S.F.N0:906/5, 906/9

72, Tast dale for submission of objections 1o 06.07.2026 Building, Pathway,South-S.F No:905 76 | XXXXXXXXXX1699| ANANDAKUMAR S 2,72,035.00 |08-06-2026|

provisional list Raiesh & 01d SFNo: 1417B1ATATA New SF.No: 1417B1A1 JomtPatia 77 [ XXXXXXXXXX1327|HEMAPRIYA SRINIVASAN 10,08,278.00 |06-06-2026)
13.| Date of issue of final list of prospective | 11.07.2026 3. | Rajesh Sugumaran, .No: , New SF.No: wointFattaNo | 05-04-2026 1,107,372 | 06-06-2026 e
resolution applicants Karthika Rajesh 3105, Site No: 140 (Eastern Side One Part), Sendhur Nagar, 78 | XXXXXXXXXX9673| HEEYA CHAWDA 6,05,353.36 |06-06-2026

12| Date of issue of Information Memorandum, | 01.07.2026 Mudhalipalayam Village & Panchayat, Thottipalayam SRO, 79 [ XXXXXXXXXX8539| G L VIJAYARAGHAVAN 7,27,273.60 |06-06-2026
evaluation matrix and request for resoluion Tiruppur Taluk,,Tiruppur,Tamil Nadu,638701,Bounded by,East- 80 | XXXXXXXXXX4696|G R THANGAVELU 5,573.00 |06-06-2026
plans to prospective resolution applicants . ” ! L ‘ N —

15. | Last date of submission of resolution plans 31.07.2026 site No. 140 west one pan’.WQSt-SIte No.139,North-Site No135 81 | XXXXXXXXXX9598| T PREMA 5,683.02 |06-06-2026

16.| Process email id o submit Expression of| cirp.ootymills@gmal.com one part, South-7.20 metr. wide east west layout road 82 [ XXXXXXXXXX4752| URMILA RADIA 9,85,132.60 |06-06-2026

Interest P i . .
4. | Ganesh Subbaigh,Maheswari | Old S F No:17B,25,26,27,40,42,43, New R S F No:30/1A1, Plot| (5-04-2026 1,477,147 | 06-06-2026 83 [XOXOXKXXXXXX3931|S VARTHAMANAN 4.08.770.84 |06-06-2026!

17 | Details of the corporate debor's registration | NA Ganesan,Abinesh Ganesh No:5A, Vadamugam Vellode Village, Avalpoondurai Sub Reg, Y —

Note:StIzE::sie'\zsp’\sﬁilesmaywritetothe Resolution Professional at cirp.ootymills@gmail.com to obtain Erode Reg, Perundurai Taluk, ErOd_e DiStriCt,’ Erode, Tamil 2: miiiiiiggg: EﬁﬁéﬁSEiUMALJAYARAMAN 13%?::;;;; gz_gg_igiz
the detailed “Invitation for Expression of Interest’ document containing the eligibility criteria, formats for Nadu,637214,Bounded by,East-Plot No:5,West-30’ North - South T

submission of EOI, Confidentiality Undertaking and other process documents. EQls received after the Road,North-23’ East-West Road,South-Park 86 | XXXXXXXXXX1741|K MANI 8,06,948.95 |06-06-2026)

|i:.5!};?r!§ anftie time Szecigei ?bogg,( g)r(ﬁ)ms réot iytlhtflse ?502375 ffotrr:na&zrfwrz perstrnrs no; gnAe(zi)lng ;:e The borrower having failed to repay the amount, notice is hereby given to the borrower / Guarantor and the public in general that the undersigned has taken 87 | XXXXXXXXXX8891|CHITRA BASKAR 1,82,603.00 |08-06-2026

eligibility criteria under section reaa wi ection orthe € and regulation orthe 0 il i i i i i i i i

CIRP Regulations, shal be iablet be rejcted. The Resolation Professionl resenves th rghtto extend (I?;a;?eezsalgnngmfoﬂ;odp:ggfeescnbed herein below in exercise of powers conferred on him/her under section 13(4) of the said Act read with rule 8 of the said rule 88 |XOOOXKXXXXX1260| SMRUTISNATA BAL 5,10,528.00 |08-06-2026

fthe aforesaid dates / imelines with th I of the Comittee of Creditor : -06-

O e Narava Mundra The BORROWERS/ GUARANTORS and the PUBLIC IN GENERAL are hereby cautioned not to deal with the above referred Properties/Secured Assets or 89 | XXXXXXXXXX8220| SHANMUGAPRIYA SUBRAMANI | 22,48,847.09 06-06-2026

Deemed Resolution Professional of The Ooty Mills Private Limited any partthereof and any dealing with the said Properties/Secured Assets shall be subject to charge of HOME FIRST FINANCE COMPANY INDIALIMITED for 90 | XXXXXXXXXX3962| VEERASAMY RAJENDRAN 7,154.10 ]06-06-2026
IP Reg. No: IBBIPA-001/IP-P-02845/2023-2024/1436 the amount mentioned hereinabove against Properties/Secured Assets which is payable with the further interest thereon until payment in full. 91 [ XXXXXXXXXX6190| HASSAN KHAN BAHADHUR 12,07,910.27 |25-05-2026)
AFA validity up to: 31-12-2026 The borrower's attention is invited to the provisions of subsection (8) of Section 13 of the Act, in respect of time available to redeem the secured AJMALALI KHAN
Reg. Add: DBS House, 31, Floor-G-2, Plot-31 Marzban Road, Bombay asset. DATE : 10.06.2026 Sdl
Date: 10-06-2026 Gymkhana, Fort, Mumbai City, Maharashtra, 400001 " - " " — . 10.00., -
Plaa:e: Mumbai, Maharashtra Email Id: ip.dipti@gmail.com | cirp.ootymills@gmail.com Place: Erode, Salem, Tirupur Date: 10-06-2026 Authorised Officer, Home First Finance Company India Limited PLACE : TAMIL NADU HDEC BANK LTD.
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e-Tender Notice No. EPC-CECONIIBBS
2026022, Dated : 02.06.2026

WV o] R (o]:{i6 REDEVELOPMENT
OF BRAHMAPUR RAILWAY
STATION (PHASE-l) OF KHURDA
ROAD DIVISION OF EAST COAST
RAILWAY.

Approx. Cost of the Work : [SkEFEY#1]

v YEsBANK YES BANK LIMITED

Regd. & Corporate Office: Yes Bank House, Off Western Express Highway, Santacruz East, Mumbai-400055
CIN: L65190MH2003PLC143249, E-mail: communications@yesbank.in, Website: www.yesbank.in

POSSESSION NOTICE (for immovable property)

Whereas, The undersigned being the authorised officer of YES Bank Limited
(“Bank”) under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (“Act”) and in exercise of the
powers conferred under section 13(2) of the Act read with Rule 9 of the

Regd. Office:- 9" Floor, Antrakish Bhavan, 22, K G Marg, New Delhi-110001,Ph: 011-23357171, 23357172, 23705414, Web:
www.pnbhousing.com; Branch Address:RH_Chennai-Guindy,C 45, 1st Floor, Thiru. Vi. Ka. Industrial Estate,GUINDY, Chennai-600032

Notice Under Section 13(2) of Chapter lll of Securitisation & Reconstruction of Financial Assets and Enforcement of Security Nterest Act 2002, Read With Rule 3(1) of the Security Interest
(Enforcement) Rules, 2002 Amended as On Date. We, the PNB Housing Finance Limited (hereinafter referred to as 'PNBHFL') had issued Demand notice U/s 13(2) of Chapter lll of
the Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002. The said Demand Notice was issued through our Authorized Officer to all below
mentioned Borrowers/ Co-Borrower/ Guarantors since your account has been classified as Non-Performing (NPA) Assets as per the Reserve Bank of India/ National Housing Bank guidelines
due to non-payment of instalments/ interest. The contents of the same are the defaults committed by you in the payment of instalments of principals, interest, etc. Further, with reasons,
we believe that you are evading the service of Demand Notice hence we are doing this Publication of Demand Notice which is also required U/s 13(2) of the said Act.You are hereby called upon to pay
PNBHFL within a period of 60 Days of the date of publication of this demand notice the aforesaid amount along with up-to-date interestand charges, failing which PNBHFL will take necessary action/measures
under all or any of the provisions of Section 13(4) of the said Act, against all or any one or more of the secured assets including taking possession of the secured assets of the borrowers and guarantors.
Your kind attention is invited to provisions of sub-Section (8) of Section 13 of the of the Securitization and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 where under
you can tender/pay the entire amount of outstanding dues together with all costs, charges and expenses incurred by the PNB HFL only till the date of publication.

DEMAND
NOTICE

Lak_h’ EMD: X 3’65_'14'600/" Completion 18;3 (:lur:t)é:)nztgrestlfﬁ nforcem1e nlt) flf(u_ltess2_0 02, had |s§L::e_dta demlar:jq ngtl(;elt-ltac:e S. | Loan| Name of Borrower/ Co-Borrower/Guarantor Description of the Property/ies Date of| Amount O/s
Period ofthe Work: 20 (Twenty) Months. ~Juk- . <_:a ing upon T. In |n_| € lgnag(_e a_n ixtures India Pvi. - Nd. Alc [y, Chinnusamy. P, S/o. Paramasivam & Mrs,|Erode Registration District, Avalpoondurai Sub Registration District, Perundurai Taluk, Southem Vellode Village, |Deman Rs.
Tender Closing Date & Time : [XREI]] Rep. by its Director Gerald Lucian Thambirajah (Borrower) & 2. Gerald No(s)| 1, i C, Wio. Mr. Chinnusamy P, 1. No 31,|AS per Patta No.4045, land to an extent of 0.61.34 Punjai Hectare in Survey No.437/3A2, As per Patta |Notice | 16,03,195.79

Lucian Thambirajah (Co-Borrower) 3. Dhinesh S, Loan Account No. 1 | HOU/ [Rajaji 2nd Street, Near Sengunthar School,|No-4046, land to an extent of 0.76.92 Punjai Hectare in Survey No.437/3A3, land to an extent of 1.90 Acres (Rupees
HLN003601443502 to repay the amount mentioned in the notice to Rs. ERD/ |Syrampatiivalasu, Erode -638009, 2. No 99, Anna|of1and in Survey No.437/3, altogether to an extent of 3.41 1/2 Acres of land has been converted into Layout | 20/gsy| Sixteen Lakhs

i i 0522/ i r of House Sites named as "lyngaran Avenue" and the same was approved by Director of Town and Country three
61,13,158 (Rupees Sixty One Lakhs Thirteen Thousand One Hundred 993973{Flor Nl ke PiL i, eNeetﬁgj?elghigsé l\wguyﬁ el Planning Authority, Erodevide No.543/2020 dated 11/09/2020, and also approved by Kumaravalasu President | 2028 [thousand One

hrs. 0f 01.08.2026.

No manual offers sent by Post / Courier /
Fax orin person shall be accepted against

Note : The prospective tenderers are
advised to revisit the website 15 (Fifteen)
days before the date of closing of tender to
note any changes / corrigenda issued for
this tender. The tenderers/bidders must
have Class-Ill Digital Signature Certificate
and must be registered on IREPS Portal.
Only registered tenderer/ bidder can
participate on e-tendering.

The tenderers should read all instructions
to the tenderers carefully and ensure
compliance of all instructions.

Chief Administrative Officer (Con)/

PR-82/CJ/2026-27 Bhubaneswar

hereby cautioned not to deal with the property mentioned below and any
dealings with the said property will be subject to the charge of the Bank for an
amount of Rs, 62,00,481/ (Rupees Sixty Two Lakhs Four Hundred And
Eighty One Only) as on 22-May-2026, together with all the other amounts
outstanding including the costs, charges, expenses and interest thereto.
Please note that under Section 13 (8) of the aforesaid Act, in case our dues
together with all costs, charges and expenses incurred by us are tendered at
any time before the date publication of Sale, the secured asset shall not be
sold or transferred by us, and no further step shall be taken by us for transfer or
sale of that secured asset.

Details of the property mortgaged
Item No.1: In Coimbatore Registration District, Sulur Sub-Registration District,
Sulur taluk, Kannampalayam Village, Patta No.71 in S.F No.347/2 an extent of
P.A2.23, In this an extent of P.A.1.66 already sold and the remaining extnt
measuring an extent of P.A.0.57, In this an extent of P.A.0.23, In this an extent of
P.A.0.05 left for passage and the remaining extent of P.A.0.18 Patta No.1908,
situated within the following Boundaries and measurements: North of : East-

0817/
416152

Tirunelveli, TN-627425. 2. S No 163/3,|t Equal to 283.17 sq.mtr. Bounded on the North by : property belong to Seeni @subramanian and 2 ltem Pathway ,East
Mariyathai Village, Vadivour Village| PY: Property belongs to South by : V.chidamparam punjai,West by : S.Puthumainadar punjai ,Vadi Village Ward in Survey

Tyahaplam age, vadvou e No.163(3) Pathway measuring, East West— 5feet, South North — 63.5 Totally = 317.5 Equal to 29.5 sq mtr .Bounded
on the North by - East west Street, East by - Property belongs to Paulraj,South by - 1stitem Property, West by -Property
belongs to Seeni @ subramanian

Panchayat,Ward No 2, Veerakerala-
mouthur Tk, Tirunelveli, Tn-627425

such e-tenders even if these are And Fifty Eight Only) as on 16-Jul-2025, within 60 days from the date of ! vide Na.Ka.No.543/2020 and in the approved Layout Site No.1 is bounded as follows:-North of - Site No.15 hundred
submitted on_firm’s letter head and ) ) ; V Road, Erode -638001. 4. RSF No 437/3a2, Site No f1aN0.D8 e PP oL : -or! o ninety- Five
el el repeyheamoun otce i s Rl 7t el ol e Vi P et Sl sl Conpor S PldLnd s | 2
o oo o o e ol be e Borrower / security providers having failed to repay the amount, notice is 4045, Musaki Pulavanpalayam Kumaravalasu Vilage Midde.East West on Northern Side- 29 Pecl, East C or 15 S Prof o et Nine paisa
X ) ; hereby given to the Borrower/ security providers and to the public in general Panchayat Limit, Thenmugam Vellode Vilage Erode Reg,|~ 22 © Feet North South on West Side- eet,Admeasuring an extent o 75 Sq.Ftof land together only) as on
rejected summarily without any ! ) : : )4 . 9 9 9| with the rights to use common pathway and all other appurtenances attached thereon. The Property is current! )
consideration. that the undersigned has taken possession of the property described herein Avalpoondurai SRO, Perundurai Taluk, Erode 838112, gy 1 e 8 o O Py e broperty e Wi e s of Kumarouany ganchayat.y 20-05-2026
((j:ompletetlnfo]rcrr}?]tlon "J”d”d'”gt e—éendt_er below in exercise of powers conferred on him/her under Section 13(4) of the Smt. Tamilselvi, W/o Late A lyyappan|Tenkasi Registration District Surandai Sub-reg., Vaddi Village Majara Mariythaipuram. 2nd ward at Vadi Panchayat s.6,80,228.88
°°.‘|”g|e". S °b i © above e-tender is said Act read with Rule 8 of the said rules on the 05. 06. 2026. 2 [ HOUI | 4 'N6 21/7/133 Srv Nagar, Outhumanai|Residential Punjai Survey 163 (3) Hectares 0.35.0 equal to 86 Cents. Land measuring 28 cent compressed in above |26/05] (Rupees Six
avariable In WeDSIte : WWW.Ireps.gov.in The Borrower /security providers in particular and the public in general is MDY/ | Keela Street, Vickramasingapuram ,|0.35.0 Western portion southern side. Measurements:East West - 48 Feet, South North — 63. 5Feet .Total -3048 sq | 2026 | _Lakhs Eighty

Thousand Two
Hundred
Twenty- Eight

and Eighty-Eight

Paisa only) as
on 26-05-2026

Date: 05.06.2026, Place:Chennai

Sd/- Authorised Officer, PNB Housing Finance Limited

JANA SMALL FINANCE BANK

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangala Inner Ring Road, Next to

(hSehedubd Coremprcal B | EGL Business Park, Challaghatta, Bangalore-560071. Branch Office: No.28/36, 1st Floor, South West Boag Road, Thagar, Chennai-600017.

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging
your immovable properties. Consequent to default committed by you all, your loan account has been classified as Non-performing Asset, whereas Jana Small Finance
Bank Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest
(Enforcement) Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount

mentioned in the notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

West Common pathway in S.FN0.347/2, South of :S. No. 347/1C, West of : Loan Account Date of NPA &
P.A.0.10 property of Kalaivaniin S.F No.347/1C, Eastof : Property of Mohan Sr' Co-Borr rt:;m:/eg i Brorr]rto:;enl;ll " . No. & Loan Details of the Security to be enforced Demand A r;ou;lt Rae
Krishnasamy. In this middle Admeasuring an extent of P.A.0.18 of land with 0. Lo-Borrower] Guarantor/ Nortgagol Amount Notice date | " ' 201
ACC sheet roofed building with 5 H.P. electricity connection and rights of : m - :
INVITATION FOR EXPRESSION OF INTEREST FOR common pathway and all other rights, privileges and all other appurtenances 1 1) Mrs. Jayanthy vlcmr’ Wio. A M, Al that piece and parcel of the property bea.nng Door No.108/27,
! e : No.10B/27, JagajeevanRam Street, Jegajeevanram Street, Anandhapuram, Selaiyur Village, Tambaram Taluk
THE OOTY MILLS PRIVATE LIMITED OPERATING IN TEXTILE INDUSTRY AT COIMBATORE. attached thereto. Well EB connection No.454, Godown electricity connection Anandhapuram Tambaram o e ' '
) ! No.227. Wat tion No. 5975. A tta No. 4363 of Sulur Taluk and puram, ) : Kancheepuram District, comprised in Gramanatham S.No.145B/2 Part, as .
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India 0.22/, Water connection No. - AS per patta No. 4363 of Sulur Taluk an Kancheepuram, Chennai-600059. Land| | oan A t Tamb Town S Ficld Regist tract in Old S No 1458/2B NPA Date: | Total Amount
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) present Sub-Division, this property is situated in S.F No0.347/2B. . : 0an Account (per lambaram lown Survey Field Register extract in No1 ,
S EvANT PARTICOLARS Baladhandayudham Nagar. 2"")3“;"; A.(ng s%"',ﬁ%fhug:ﬁ‘ky NS;g‘:)r New T.S.N0.32/2, Block No.18, Ward H, Southem side measuring 1430| 01-06-2026 as on
1. [Name of the Corporate Deblor along with| THE OOTY MILLS PRIVATE LIMITED Item No.2: In Kannampalayam Village, in S.F No.347/2, land left for common No.10B/27, JagajeevanRam  Street, | 45959430000271 Sq'ftt'hto_gﬁhmwgh ,bli}ld'”gtthl_eregn ‘g'th tahmﬁn'_t'e; anddthebLland B‘:u",aed & 04-06-2026
PAN/CIN/LLP No. CIN: U17115TZ1989PTC002509 passage measuring P.A0.13 situated within the following Boundaries and Anandhapuram, Tambaram,| | oan Amount: on the: No y: Vacant Land, South by: Froperty belongs to Mrs. .
2. | Address of the registered office Registered Office: Mill Premises, No 500, measurements: South of: East-West Common pathway, property of Kancheepuram, Chennai-600059. Land * |Shanthi, East by: Property belongs to Mr. Murugesan é_md Passage | Notice sent on Rs.
Chinnamathamapalyam, Bilichi Post, Coimbatore, Krishnasamy, Northof : S.FNo0.349, Westof :P.A.0.16.% property of Mark: (MCC College back side). Also at Rs.25,90,195/- |towards Road , West by: Property belongs to Uma. Measuring: Northern 08-06-2026 | 25.65.699.23
Tamil Nadu, India-641019 Jothibasu, East of: Property purchased by Krishnasamy, In this Middle : 1 & 2: No.145B/2, Selaiyur Village, side: 41.6 Feet, Southern side: 66.6 Feet, Eastern side: 20.7 Feet, Western DR
3. | URLof website N.A. Common pathway property of an extent of P.A.0.13, In this, an exact common Jegajeevan Street, Tambaram Taluk, side: 24.10 Feet. Situated within the Sub Registration District of Selaiyur
4. | Details of place where majority of fixed assets | Mil Premises, No 500, Chinnamathamapalyam, half portion of property measuring an extent of P.A.0.06.%2, In this an exact Chennai-600059. and Registration District of Chennai South.
arelocated E"'?h' Post, ﬁo‘mbatogeél'ﬁm” Nadu, India-641019 common half portion of property measuring an extent of P.A.0.03.% and In S.F 2 Al that piece and parcel of land proposed building, bearing Piot No.211
_ _ ; aving area of approx.o. )4 acres No.347/2 common pathway land measuring an extent of P.A.0.05, In this exact 1) Mr. B. Kannan, Slo. Boominathan L P S e
5. Installgdcapacltyofmam products/serwce_s Nil _ _ common half portion of property measuring an extent of P.A.0.02.%., thus totally N) 2(;7 .6th St, ; .G gl } Loan Account gor]l:pr;s;dsm tOId E{t.StNdo.7?7D PartNM(;%s7ungt% vgtth ?nT?])géent (')\I 839 NPA Date:
6. Qulgr_m}y arf\vd va\gel of main products /services Thefompjnywasmthe business of manufacturing measuring an extent of P.A.0.05.%, Thus ltem No.1 & 2 totally measuring an 0.20/, : ree', anahi Nagar Cﬂéﬁ}gai-Gogﬁrgég)' Pszat']:n?buf Villoaore %uraéaivakkaﬁe Il-’eralrn‘ta)irr Tzslluakr. * | Total Amount
soldinlast financial year {extile products. extent of P.A.0.23.% of land and ACC sheet roofed building constructed thereon Vyasarpadi, Chennai-600039. 2) Mrs. -600039, . ge, n Pel ur Taluk, | 04.06-2026 as on
7. | Number of employees/ workmen Nil o . b : Chennai District and situated within the Sub-Registration District of
il i A — . _ _ : with rights of common pathway and all other rights, privileges and all other Sudharani, W/o. Mr. B. Kannan, i . vkl > )
8. | Further details including last available financial | The required details can be obtained by sending an L : . 30589420000207 | Purasaivakkam and in the Registration District of Central Chennai. & 04-06-2026
appurtenances attached thereto. As per present Sub-Division, the property is No0.207, 6th Street, Gandhi Nagar
statements (with schedules) of two years, lists | Email at cirp.ootymills@gmail.com after submitting ! h . ’ v h g 9 Bounded on the: North by: 6th Street, South by: Plot No.210, East by: . R
of creditors are available at URL: the confidentiality undertaking. situatedin S.F No.347/2A-Patta No.1908 of Sulur Taluk. Vyasarpadi, Chennai-600039. Also at 1| Loan Amount: || .o “est by: Plot Nos.207, 208, 209. Measuring on the Northern side: Notice sent on S
9. | Eligibilty_for resolution applicans under | Eligiilty for resolution applicants under section | | The property is situated within the limits of Kannampalayam Panchayat & 2: No.461, 8th Street, Shasthrinagar| Rs.21,00,000- |8.2 Meter, Southern side: 8.0 Meter, Eastern side: 9.6 Meter, Western side: |  0g.06-2026 | 20:62:687-85
EeRCtion 25(2)(h) of the Code is available at 25(%)_(*\) OfElhe_lCtod_e andt Calr; ée Ob_tlaiﬂed by Vivekanandan R Vyasarpadi, Chennai-600039. m 9.6 Meter. Within the Registration District of Central Chennai and Sub
: _ — sending an =mafat cirp.ooymils@gmar.com Place: Chennai (Authorized Officer) Y Registration District of Purasivakkam.
10. Lastdat_eforrecemto_fe_xpres_smnofmterest_ 25.06.2026 Date: 05.06.2026 Yes Bank Limited 3[1) Mrs. Rahamath Nisha, No.o2, . — : :
1. ?eas‘;&ggis::pﬁi;’;?s"'s'ona‘ list of prospective | 01.07.2026 Transport Lane Street, Policequarters All that piece and parcel of Land and Building, Comprised in S.No.1256, as
12, Last date for submission of objections to|06.07.2026 Backside, Pudupet, Annasalai, Chennai- Loan Account per Patta New T.S.No.1256/2, Measuring with an extent of 591 Sq ft., situat- NPADate: | Total Amount
provisio:allist . : ??:r?s()gan)LaMr:é A'Snt‘:leaert Bsgri‘:e!q’:gﬂé ed at Old Door No.5, New Door No.9, Transport Line Street, Pudupet, Egmore :
13.| Date of issue of final list of prospective|11.07.2026 ) , . R e -06-
resolution applicants Backside, Pudupet, Annasalai, Chennai- No Village, Egmore Nungambakam Taluk, Chennai District and within the Sub-| 01-06-2026 ason
14.| Date of issue of Information Memorandum, | 01.07.2026 600002. 3) Mr. Amanulla A, No.9/2,| 45979430000068 | Registration District of Periamet and in the Registration District of Central & 04-06-2026
sl e and e kb Fransor Lane Stee. PGSR oan Amount; henra Norh by: Propry boongs [ s Aysta S (5" Schedu) | Notco senton|
15.| Last date of submission of resolution plans 31.07.2026 600002. A) Mr. Moflamed NO;NShath A, Rs.28,18,173- South by: S.No.1253, East by: S.No.1255, West by: Transpor‘( Line Street 08-06-2026 22,12,452.00
16. rrtocests email id to submit Expression of | cirp.ootymills@gmail.com No0.9/2, Transport Lane Streetpolice Measuring 591 Sq.ft. Within the Sub-Registration District of Periamet and in
ieres Quarters Backside, Pudupet, Annasalai, the Registration District of Central Chennai
17 | Details of the corporate debtor’s registration | NA Chennai-600002. 9 :
Status s MSME. TRUHOME FINANCE LIMITED

Note: Interested parties may write to the Resolution Professional at cirp.ootymills@gmail.com to obtain
the detailed “Invitation for Expression of Interest” document containing the eligibility criteria, formats for
submission of EOI, Confidentiality Undertaking and other process documents. EQls received after the
last date and time specified above, or EOls not in the prescribed formats or from persons not meeting the
eligibility criteria under Section 25(2)(h) read with Section 29A of the Code and regulation 36A(3) of the
CIRP Regulations, shall be liable to be rejected. The Resolution Professional reserves the right to extend
any of the aforesaid dates / timelines with the approval of the Committee of Creditors

Sd/- Dipti Narayan Mundra

Deemed Resolution Professional of The Ooty Mills Private Limited
IP Reg. No: IBBI/IPA-001/IP-P-02845/2023-2024/1436

AFA validity up to: 31-12-2026

Reg. Add: DBS House, 31, Floor-G-2, Plot-31 Marzban Road, Bombay
Gymkh Fort, Mumbai City, Mal htra, 400001

Date: 10-06-2026 Y
Email Id: ip.dipti@gmail.com | cirp.ootymills@gmail.com

Place: Mumbai, Maharashtra

(Formerly Known As Shriram Housing Finance Limited)

Reg.Off.: Srinivasa Tower, 1st Floor, Door No. 5, Old No.11,

2nd Lane, Cenatopha Road, Alwarpet,Teynampet, Chennai-600018

Truhom@ | Head office. Level 3, Wockhardt Towers, East Wing C-2 , G Block,
FINANCE | Bandra Kurla Complex, Bandra (East), Mumbai-400051

Website: http://www.truhomefinance.in

PHYSICAL POSSESSION NOTICE

Whereas The undersigned being the authorised officer of Truhome Finance Limited
(Formerly Shriram Housing Finance Limited) under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security
Interest (Enforcement) Rules, 2002 issued demand notice to the Borrowers details of which
are mentioned in the table below to repay the amount mentioned in the notice within 60 days
fromthe date of receipt of the said notice.

[The Borrowers having failed to repay the amount, notice is hereby given to the
Borrower and the public in general that the undersigned has taken POSSESSION of the
property described herein below in exercise of powers conferred on him under Sub Section
(4) of section 13 of Act read with rule 8 of the security Interest enforcement) rules, 2002 on
this 05th & 6th Day of June of the year 2026.

The Borrower in particular and the public in general is hereby cautioned not to deal

Date: 09.06.2026, Place: Chennai

Sd/- Authorised Officer, Jana Small Finance

Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown
in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan
account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other amounts which may become payable till the date
of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for enforcement of security interest upon properties as described in
Column No.4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/
Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/
prohibited from disposing of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

Bank Limited

Truhome

FINANCE

Tel: 1800 102 4345 ; Website: http://www. truhomefinance.in

TRu H 0 M E F I NAN c E I_I M ITE D (Formerly Shriram Housing Finance Ltd.)

Head Office: Level -3, Wockhardt Towers, East Wing C-2, G Block, Bandra Kurla Complex, Bandra (East), Mumbai 400 051;

Reg.Off.: Srinivasa Tower, 1st Floor, Door No.5, Old No.11, 2nd Lane, Cenatoph Road, Alwarpet, Teynampet, Chennai-600018

| APPENDIX-IV-A T L TE )] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
provision to Rule 8(6)] of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower/s and Guarantor/s that the below described immovable properties mortgaged/ charged to Truhome
Finance Limited (formerly M/s Shriram Housing Finance Limited), the Possession of which have been taken by the Authorized Officer of Truhome Finance Limited, will be sold on “As is
whereis”, “Asis whatis” and “Whatever there is” basis in e-auction on 13.07.2026 between 11:00 a.m. to 01:00 p.m. for recovery of the balance due to Truhome Finance Limited from
the Borrowers And Guarantors, as mentioned in the table.
Details of Borrowers and Guarantors, amount due, Short Description of the immovable property, reserve price and earnest money deposit and date of Inspection are also given as:

MAHINDRA RURAL HOUSING FINANCE LTD.| | with the property and any dealings with the property will be subject to the charge of Name of Borrowers/ Amount of ; Date & | Contact Person
Regd Office: Sadhana House, 2nd Floor, 570,P.B.Marg.Worli, Truhome Finance Limited (Formerly Shriram Housing Finance Limited) for an amount as Co-Borrowers/ Recovery and date Reser_ve Price (Rs.) Time of Details — (AO and
£, MUmba-400018, Tol: 49122 66523500 Fax: +9122 24972741 mentioned herein below and interest thereon. Guarantors/Mortgagers of Demand Notice & Bid Increment Auction | Disposal team)
mail id: C“s:;?;ir:fgf'friz;. E@ag?’v;&c‘?&"ee:)sst't;;omr:gs'?g{: N(;n;%;nance.com [The borrower's attention is invited to provisions of sub-section (8) of section 13 of Mr. Sajin S/o Dhasan Demand Notice Date: Rs. 29.64,800/- 13- Mr.S.James Clement
Nelson Manickam Road, Aminjikarai, Chennai-600 029 the Act, in respect of time available, to redeem the secured assets. | No.5-26 Payathrakala Vilai, Kavuvilai Kaniyakumari-629171 09-10-2024 (Rupees Twenty Nine Lakhs Sixty Four | JULY- 7200281906
DEMAND NOTICE Borrower's Name and Address Rs. 1871736 /- (Rupees Eighteen Thousaf;‘!dE:ght hundrted only) 2026
. p— " . . - Mrs. Marry Suseela bai W/o Mr. Sajin Lak seventy one thousand seven 1d Increment: & Mr. M.Selvakumar
Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets Mr. Sajin S/o0 Dhasan o Lo . o 3 ; ; .
And Enforcement Of Security Interest Act, 2002 read with Rule 3 (1) of the Security | | o 5.6 Payathrakala Vilai, Kavuvilai Kaniyakumari-629171 No.5-26 Payathrakala Vilai,Kavuvilai Kaniyakumari-629171 | hundred and thirty six Only) as on | RS- 10,000/~ and in such muttiples. Auction 9444224367
Interest (Enforcement) Rules, 2002. The undersigned is the Authorised Officer of B o 09-10-2024 under reference of | Earnest Money Deposit (EMD)(Rs.) Time:
Mahindra Rural Housing Finance Limited under the above said Act. In exercise of Mrs. Marry Suseela bai W/o Mr. Sajin Date of Possession & Type| Loan Account No - 11.00 Mr.A Karthikeyan-
powers conferred under Section 13(12) of the said Act read with Rule 3 of the No.5-26 Payathrakala Vilai, Kavuvilai Kaniyakumari-629171 - ) . Rs.2,96,480/-(Two Lakh Ninety Six . 9791308353
Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued - 05-06-2026, Symbolic Possession SHLHNGC00000234 Thousand Four Hundred and Eighty Onl AM. to .
Demand Notices under section 13(2) of the said Act, calling upon the following Amount due as per Demand Notice Encumbranches known | Not K with further interest at the ousand Four Aun r'e 'an 19y Only 191,00 Date of Inspection
Borrqwer(ds_) E:]he “said _Bogower(z)’,z/ fCo—Bo_rrow%r(s),hto re;]pay the tarporptﬁ Rs. 1871736 /- (Rupees Eighteen Lak seventy one thousand seven hundred and thirty oL Rnown contractual rate, within 60 days | Last date for submission of EMD : PM. ~ 20.06.2026
e e respective Demand Nolice(s) issued o them, the content ofwhich | | i gnly) as on 09-10-2024 under eference of Loan Account No. SHLHNGC00000234 from the date of receipt of the _29.06. 2026 Time : 11.00 A.M to
- along with further interest as mentioned hitherto and incidental expenses, costs etc said notice. Time: Till 05.00 p.m. 4.00 PM

SI.No.1: Loan Account No.XSEMKAV01006105; Borrowers:
1.Mr.Vengadesan.R, 2.Mr.Raji.M, 3.Mrs.Barvathi.M, Co-Borrower:
Mr.Loganathan.D, All at, No.4/863, New Colony, Pallipattu, Tiruvallur, Tamil Nadu-
631302; Demand Notice Date: 26.03.2026; Demand Amount: % 9,14,543.41 as on
26.03.2026; Branch: Vellore

SECURED ASSET: In Thiruvallur District, Kanchipuram Registration District, R.K.

Date of Demand Notice - 09-10-2024
Date of Physical possession — 05.06.2026

Description of Mortgaged Property
All part and parcel of the property situated Kaniyakumari Registration District, Palliyadi Sub

Description of Property

All part and parcel of the property situated Kaniyakumari Registration District, Palliyadi Sub Registration district, Vilavancode Taluk, Kollanji Village, Old SF No.5264 New SFNo0.218/8, an
extent of 139.6 Sq.mtr land with building bounded on the following. West : Ramya Property , East : Sujin Property , North : Road , South : Shaju and Leena Property with all easement and
pathway rights.

Pet Taluk, RK. Pet Sub Registration District, Srikaligapuram Village, Grama| | Registration district, Vilavancode Taluk, Kollanji Village, Old SF No.5264 New SF No.218/8, Name of Borrowers Date& | Contact Person
Natham S.N0.250/1 of House Vacant Site Property bearing Plot No.1A, an extent of 139.6 Sq.mtr land with building bounded on the following. Co-Borrowers/ / Rec[ﬁ,ngro‘;’ :Lgfdale Reserve Price (Rs.) Time of | Details — (AO and
Boundaries: North: Plot No.1B of Rajendiran, East: Plot No.2 of Mano, South: Street West:Ramya Property , East:Sujin Property , North:Road , South:Shaju and Leena Property Guarantors/Mortgagers of Demand Notice & Bid Increment Auction Disposal team)
(S:N0.97), West: Street (S.N0.98). with all easement and pathway rights. - - -
SL.No.2: Loan Account No.XSEMTVR00704385; Borrower: 1.Murugan.V, Borrower's Name and Address Mr. Sajin Jose S/o0 Maria Dhas Demand Notice Date: Rs. 1,00,63,944/- 13- Mr.S.James Clement
Co-Borrower: 2.Mrs.Sumathi.M, Both at, 1/23, Koiyya Thoppu, Thiruvallur, No.27/125 Malaiyaram Thottam Thikurichy Vilavancode 13-05-2024 (Rupees One Crore Sixty Three JULy- 7200281906
Ziruvallt;f ?;s;rg:t‘sg:?l! Nadu-gg%(?ga?gmand Notice Date: 31.303.205.6}.Dem;nd Mr.Palanivel $/0 Mr. Subramanian Kaniyakumari — 629168 Thousand Nine hundred and Forty Four 2026
s:;:;:!-ED ASSET A:Th:rt‘p'e.ce . p;rcel offand and building ;Z":]e;as":':;:; No. 3262 TNHB Colony Mela anupanadi Madurai - 625009 Mr. Sajin jose C/o Dynamic Software P Ltd Rs. 2650972/~ (Rupees Bid Igglﬁnem & Mr. M.Selvakumar
s i uildi uri : . ; + I u . i 9444224367

sq.ft, Comprised in Old Survey No.375 part Sub-division New Survey Nos. 375/1Aand Mrs. Muthumari W/o Mr.Palanivel _ . SMR Card Complex 2nd Floor, Near Vasanth & Co Twenty SI)(l Lakh Fifty Rs. 10,000/~ and in such multiples. AL_lctu.m
375/2, Situated at Kalaignar Nagar 2nd Street, No.37, Uthukottai Village and No. 3262 TNHB Colony Mela anupanadi Madurai - 625009 Marthandam — 629168 Thousand Nine Hundred Time: MeA Karihik
R oqaraton iorof Uindots bochoed o olaw, Vebaonmepi Easti Amountdue 25 per Demand Notoe Mrs.Prci W/0 . Sjin Jose st nge " | Earest Money Deposit (EWD)Rs) | TLOL | o fippscs™
West on the Northern Side: 28 Feet, East to West on the Southern Side: 28 feet, North Rs. 847173/ (Rupees Eight lak forty seven thosuand one hundred and seventy three N°'2'7/1 25 Mf’la'yaram Thottam Thikurichy Vilavancode ‘ 07'05??—24 urAder " Rs.10,06,304)- 61 0:}“
to South on the Eastern Side: 26 feet, North to South on the Western Side: 26 feet Only) as on 10-09-2025 under reference of Loan Account No. STUHMADU0000749 and Kaniyakumari - 629168 reference of Loan Accoun (Ten Lakhs Six Thousand Three : Date of Inspection
goﬁgd;%e;;ﬂ%’g‘rﬁi}:‘ﬁ 273/63 Plot, South: S.No. 375/63 Plot, East: Street, West: Rs. 2250575/- (Rupees Twenty two lak fifty thousand five hundred and seventy five Mrs. Pregji C/0 Sajin Dairy Farm No. SLPHNGG00000104 Hundred and Ninety Four Only ) PM. 20.06.2026

No. ki Only) as on 10-09-2025 under reference of Loan Account No. SBTHMADU0000718 No.27/125 Malaiyaram Thottam Thikurichy Vilavancode with further interest at the Time - 11.00 AM 1o
SI.No.3: Loan Account No.XSEMKAV00855263; Borrower: 1.Kannammal.s, along with further interest as mentioned hitherto and incidental expenses, costs etc Kaniyakumari — 629168 contractual rate, within 60 | | 4 416 for submission of EMD : 1 00' PM
?o-B_orrower: 2.Murugan.K, Both i?t, No.59, Bharathiyar Street, Sriperumbudur, Date of Demand Notice — 10-09-2025 Mr. Mariyadhas days from the_date Qf 29.06. 2026 .

amil Nadu- 602106 Guarantor: 3.Saravanan.P, 739, Thendral Nagar, 3 . i o . receipt of the said notice . "
Melvanakkambadi, Cheyyar, Tamil Nadu-604407; Demand Notice Date: Date of Physical possession — 06.06.2026 No.27/125 Malaiyaram Thottam Thikurichy Vilavancode ’ Time: Till 05.00 p.m.
31.10.2023; Demand Amount: % 6,45,321/-as on 05.10.20;::;n0h. Kanchespuram Description of Mortgaged Property Kaniyakumari — 629168
SECURED ASSET: Property Address: Kanchipuram District, Sunguvarchatram 1.A1 part and parcel of the property situated at Madurai Registration district, Madurai south Date of Possession & Typel 25-05-2026, Symbolic Possession
Sub-Regi . : A Taluk, Joint 4 SRO, Anupanadi Village, S No.198 Plot no. EW S -B-3263 extend of 40 Sq.mt

gistration Office, Sriperumbudur Taluk, Sogandi Village, S.No.85/1B, y o " ; Encumbranches known | Not Known

Ponniyamman Nagar, Shop Plot measuring 899 Sq.ft. Boundaries: East: Plot land with building bounded on the following houndaries

No.19, North: Commercial Shop belonging to Mohan, West: 30 Feet Road, South:
Vacant Site of Pasila Begum.

Pursuant to the above, notice is hereby given, once again, to the said Borrower(s) to
pay MAHINDRA RURAL HOUSING FINANCE LIMITED, within 60 days from the date
of publication of this Notice, the amounts indicated herein above, together with further
interest at 24% p.a. (which may vary as per the tenure of loan) from the date(s)
mentioned above till the date of payment and/or realization of the dues.

The above said Borrowers are hereby advised to make the payment to the company
as aforesaid, failing which the Company shall, proceed against the above secured
assets under Section 13(4) of the Act, entirely at the risks of the said Borrowers as to
the costs and consequences.

Date: 10.06.2026  Sd/- Authorized Officer, (Mahindra Rural Housing Finance Ltd)

West: Plot no.3262 , North:LIG-1 Plots , South:5 Mt Road , East:Plot No.3264

Admeasures: North — East to West 4.00 mt, South — East to west 4.00 mt, East — South to
North 10.00 mt, West — South to North 10.00 mt. With all easement and pathway Rights.

2.All part and parcel of the property situated at Madurai Registration district, Madurai south
Taluk, Joint 4 SRO, Anupanadi Village, S No.198 Plot no. E W S —B-3262 extend of 40 Sq.mt
land with building bounded on the following boundaries

West: Plotno.3261, North:LIG-1Plots , South:5 Mt Road , East:Plot No.3263

Admeasures: North — East to West 4.00 mt, South — East to west 4.00 mt, East — South to
North 10.00 mt, West — South to North 10.00 mt. With all easement and pathway Rights.

Description of Property

All part and parcel of the property situated at Kaniyakumari Registration district, Marthandam Joint I, Vilavancode Taluk, Pacode “ B Village, SF No.713/18 land with building comprised
to the extent of 28.275 Cents bounded on the following boundaries : North : Property belongs to Babu,, South : Pathway , East : Property belongs to Rayappan , West : Property Belongs to
Kunju Krishnan , With all easement and pathway rights

1) For detailed terms and conditions of the sale, please refer the website of Truhome Finance Limited (Formerly Shriram Housing Finance Limited) website.
2) The intending bidders have to submit their EMD amount to be deposited by way of RTGS/NEFT to the account details mentioned herein below: BANK NAME: AXIS
BANK LIMITED BRANCH: BANDRA KURLA COMPLEX, MUMBAI BANK ACCOUNT NO. Current Account No. 911020045677633 IFSC CODE: UTIB0000230.

Place: Kaniyakumari
Date : 05 & 06.06.2026

Sd/- Authorised Officer- Truhome Finance Limited
(Earlier Known as Shriram Housing Finance Limited)

Place : Kaniyakumari
Date : 10.06.2026

Sd/- Authorised Officer- Truhome Finance Limited

(Formerly Shriram Housing Finance Li

mited)
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